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GOVERNMENT OF MANIPUR
SECRETARIAT : LAW & LEGISLATIVE AFFAIRS DEPARTMENT

NOTIFICATION
Imphal, the 29th October, 2016

>

No. 2/29/2016-Leg/L: The following Act of the Legislature, Manipur which récei\}ed assent
of the Governor of Manipur on October 21, 2016 is hereby published in the Official Gazette.

' THE MANIPUR STATE HIGHER EDUCATION COUNCIL ACT, 2016
(Mampur Act No. 9 of 2016)

AN T
L - ACT

to prbvide for setting up of the Manipur Council of Higher Education.
WHEREAS, it is necessary to establish a State Higher Education

-~ Council for the State of Mampur as a collecuve of the Government,

* ——Universities, Colleges, Academics and’ orge a synergic

relationship among them by occupying an operanonal space in L
the Government, Umversmes and Colleges on one hand and between T

Universities and apex level regulatory bodies on the other with the .
- following objectives: :

i) Promote academic excellence and soc1al Jusnce in policy
formulation and perspective planning.
ii) Ensuring the autonomy,. accountabﬂlty and co-ordination among
all institutions of Higher Education in the State, and
iii) Guiding the harmonious growth of Higher Education in accordance
th the 80610-60011011110 needs of the State. |
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WHEREAS, it is also necessary to set up a State Higher Education
Council for the State of Manipur establish through a law enacted by the
Mampur State Legislature as an essential requirement under the ‘
Guidelines of the. Rashmya Uchhatar Shiksha Abhiyan (National ngher
Education Mission) under the Ministry of Human Resource Development,
Government of India for the objectives mentioned above;

And WHEREAS, in order to achieve the "above said objectives, it
is necessary to empower the Manipur State Higher Education Council to: .

i) Review and coordinate the implementation of policies in all Higher
Education Institutions in the State including Umvexsltxbs, Research
Institutions and colleges.
. ii) Network various programmes in I-hgher Education undertaken and
- promoted by the Central and State governments and by the
National Level Regulatory bodies including the University Grants
Commission, All India Council for Technical Education, National
" Council for Téacher Education, Medical . Council of Indxa, Bar
Council of India and other similar statutory bodies.
iif) Undertake independent work for the generation, diffusion and
dissemination of new ideas in Higher Education,
1v) Provide common facilities for all Universities, Research
- Institutions, Colleges, and other centres of Higher Education,
v) Provide for the generatxon, augmentation and optimum utilizstion
of funds for expansion and development of Higher Education, and
_ ~ vi) Undertake such other programmes for promoting the-objectives of
PR _  social justice and excellence in Higher and Technical Education in
Manipur.

— e —

Be it enacted by the Legislature of Manipur in the Sixty-seventh
Year of the Republic of India as follows:- i |

o CHBPTER'I [
- . 'PRELIMINARY

1 () This Act may be called the Manipur State Higher Education

? Council Act, 2016, | Stort e, et
i 1t shall extend to the whole of the State of Mampm' ., Commencement

1y
(D) * It shall come into force on the date of its publication in. the
Official Gazette of the Government of Mampur

' Inthis Act, unless the context otherwise requires:-




“All India Council for Technical Education” means the All India centrat Act.
Council for Technical Education constituted under the All India o 52 of'1987
Council for Technical Bducanon Act, 1987 :

“Bar Council of India“ means the Bar Council constituted under CentralAct
the Advocates Act, 1961; No.25 of 1961.

“Chairman” means the chairman of the Coiméll

“College” means any College or institution approved by, or
affiliated to, any University including Manipur University within

~ the State of Manipur and provides any courses of study for
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admission to the examination of the University and inclusive of
autonomous Colleges.

“Council” means the Manipur State Higher Education Council,

constituted under Section 3 of this Act.

“Executive ‘Committee” means the Executive Committee of the

Council;
“Member Secretary means the Member Secretary of the Council;
“Government” means the Government of Manipur;

“Higher Education™ means an Education, whether professmnal
Technical Education or otherwise, and includes research studies
leading to the award of a Degree or Diploma or Certificate by a
University or an institution approved by the University;

“Institution” means an Academic Institution of Higher Education
and research, not being a College; associated with and admitted to
privileges of a University or maintained by a University

“Medical Council of Ind1 means the Council constltuted under Central Act

v el
~ the Imdian Medical Council Act,1956; , No.102 of 1956.

“Member” means a- {;;ember of the Councili or the Executive
Committee, as the case may y be;- :

_

“National Council of Teachers Education” means counci] CentralAct
constituted under the National Council of Teachers Education Act No.73 of 1993.

1993 ; —
“Prescribed” means Prescribed by rules made under this Act.

—
“Regular Students” means a regular student of a University or a
College affiliated toa University;

“Regulations” means the regulations made by the Councll under
this Act;

“Rules” means the Rules made by the State Government;
“State” means the State of Mam\p\n"

“Statutes®, “Ordinances” and “Regulatxons” of a Umversﬁy means
respectively the statutes, the ordinances and the Regulations issued
under the respective Acts of a University;
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.. ' “Teacher” means any regular teacher working in a University,
" Government o Govemnment Aided or Private College or institution

| -+ whose appointment has been made or approved by or on behalf of

| e the Government or a University; "

i’

W) “University” means any University in the State establishedbby the I
i+ State Legislature ; o ; 3 P
" V) “University Grants Commission” means “the Commission Central'Act No.3
established under the University Grants Commission ‘Act, 1956; of 1956..
W) “Vice-Chaitman” means the Vice Chairman of the Council.

! ' ‘ o ' v ' ‘
o . | '
) . | | !
' |

o | CHAPTERO . * '
CONSTITUTION, FUNCTIONS AND POWERS OF THE COUNCIL

3.(1) The Government shall constiuis the couscil to be called the ’g‘“é“;"“‘,’l" o
Manipur Higher Education Countcil which shall consist of the following, namely:. ‘"¢ “*tne
, , |

"+ (a) The Minister in-charge of Higher Education of the State Chairman
(%)  ‘An academic of eduestionist of repute, preferabl y,a Yice-
- retired Vice' Chancellor of a Central or State University

Chairman
' - oraperson of outstanding reputation in the field of - e :
: Higher Education or sitpilarly qualified person of C T
* - repute. | | ” :
1 { | . ' | \
(c) The Administrative Secretary of the Government Member

‘Department of Higher Education, Manipur & ex-officio - Secretary .
State Project Director, Manipur : R »

(d) 'Dire‘ctm:, University and High‘:: Education, Manipur & Member -

- exotficio Additiona! Siate Project Director, Manipur '

©) Five scademicians of repute from different academic | j o
~ disciplines of whom I(one) shall be a woman and 1 g I
| (one) belonging to the Tribal community of Manipur (to Members—
- ibe tominated by the Sthte Government Departthen: of
' “'Higher Education) : !

(f) . Two Principals one from Autonomous College and

‘other one from General Colleges (to be nominated oy | ‘ o
the State Government Department of Higher - S o
Education) . ,' - ;
~ (®  One nominee of the Ministry of Hyman Resowce  Ex-officio . .

Development, Government of India (to be nominated Member 1
by MHRD) o ’ ! '

Y
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(h) “ Oae nominee of the University Grants Commission (to - Ex-officio

be nominated by UGC) ' . ~ Member

() Adnﬁiﬁsirative Secretary, Law Dcpa.r),tment,» _ Ex-officio
Government of Manipur (or his representative not - : Member
below the rank of Joint Secretary)

() The Administrative Secretary, Commerce & ldustry ~ Ex-officio
Department, Government of Mampur (or his ‘
representative not below the rank of Joint Secretary) Member

| (k) The Administrative Secretary, Finance Department, Ex-officio
Government of Manipur (or his representative not Member -

 below the rank of Joint Secretary) : '
() The Administrative Secretary, Health & Family ~ Ex-officio N

' Welfare Department, Government of Manipur(or his ~ Member
representative not below the rank of Joint Secretary)

(m) The Controller / Director, Technical Educa@ion, 7 Ex-officio
Government of Manipur. . : Member

(n) The Chairman, Council of Higher Secondary : Ex-officie
Education, Manipur (CoHSEM) - : Member . '

(0) The Chairman, Board of Secondary Education, Manipur Ex-officio

(BoSEM)

Member

" The Céuncil be a body éorpomte by the name aforesaid, having perpetual
 succession and a common seal and shall, by the said name, sue and be sued. -

(2) . The headquarters of the Council shall be at Imphal.

4. (1) No person shall be qualified for nomination or to continﬂe as a
‘member of the Council, if on the date of such nomination/Tenure, he/she is —

(a)  of unsound mind or a deaf, mute; or’
(b) adjudicated as an un-discharged insolvent; or
(c) sentenced by a criminal court to imprisonment for any
" offence involving moral depravity;or
(d) directly or indirectly by himself r his partner has any share
or interest in any work dooe by order of, or in any contract
entered into on behalf of the Council; or B
(€) a person who has. been terminated/suspended from any
" "Government or University/organization on account of
- misconduct or negligence or lack of integrity; or .
(f)  a person who has any criminal case, including economic'

offence, etc. pending agajnst him in any court of law; or

Disqualifications -



(g) any other gross misconduct tha.t may be considered not

~ suitable for holding any post or membership in the Council -

- which may be decided by the State Government in
consultation with the Chairman and Member Seeretary of
the Council.

(2) In case of dispute or doubt as to whetherla person is dlsquallﬁed -

under sub-section (1), the declswn of the Government shall be

A final.
{(3) Save as othermse provided i in this: Act, no petson who i is not a
. graduate of any University established by law shall be eligible
- for nomination as a member of the Council under this Act. |

5. With the primary objective .of  ensuring tarlg'il)le -¢ffective and

concrete improvements in the three identified essential elements of Higher

- Education, namely, access, equity and quality, in the State of Manipur,
_through institutional improvements; prov1s1on of necessary mfrastructure,
academlc and administrative reforms, etc. as may be considered necessary

in the process, the powers and functions of the Councll shall be as follows-

(i) 1t shall render advice to the Government, Umvers:tles and
other Institutions of Higher Educatxon within the State;

(i) . Ttishall corordinate the iroles of , the : government,

Universities and other apex regulatory agencies in ngher Education
within: the State; , :

(i) - It shall evolve new concepts, and programmes in ngher
Education;

(iv)- It .shall provide common facilities in higher education
without i impinging upon the autonomy. of other institutions of lugher
educatlon, v :

| (v) It shall provnde academic mputs to the Govemment and to
the universities, colleges and other institutions of higher education

in the State for the formulation and implementation of the policies of

higher education and evolve a perspective plan for thedevelopment
of higher education, suo moto or on the suggestion from Govemment
or requests from universities or other institutions; :

(vi) It shall evolve programmes in. order to promote the
relevance of higher education for economxc social' and culmral
development of the state;

(vii) - It shall suggest 1mprovements in cumculum and syllabu in
accordance with: the changing societal and academic requirements
and facilitate the development and publication of appropriate

teaching material, including textbooks, educational softwares and e-~

learning famhtles in order to improve the quality of education;

C(viii) Rt "shall advise the Government on the startmg of new
courses, colleges and other htgher edueatlon institutions in the State;

Functions ofthe .

Council
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@x) - It shall review periodically the State Higher Education
Plan, Perspective Plan and Annual Plan and monitor their
implementation; ; : ’

(x) It shall review periodically the Statutes, Ordinances and
Regulations of the Universities in the State and suggest
apptopriate improvements for the realisation. of the objectives of
social justice and academic ex allence in education and suggest the
_framework for new * Statutes, Ordinances or Regulations for
‘existing Universities or other ins itutions of higher education or
new Universities or other institutions of higher education; '

(xi) It shall facilitate the development of synergic relationships
among different agencies such as the State Government,
Universities, colleges and other institutions. of higher education
in the State and the Central Government and regulatory bodies at

. the national level; : o ;

(xii) Tt shall coordinate various programmes being promoted and
undertaken by the Central and State Governments and' National
level bodies like University Grants Commission, All India Council
of Technical Education, National Council for Teachers Education,

Medical Council of India, Bar Council of India and other statutory '

bodies and State level institutions like Universities, research
institutions, colleges and other institutions of higher education in
the territory of India; : : S

(xiii) It shall promote sports and _cultuzal -activities in the

colleges, other institutions and Universities and integrate them with
co-curricular activities; '

(xiv) It shall monitor the progress of implementation of the
Development programmes of Universities, Colleges and other
.nstitutions of higher education taken up in the State;

xv) I shall promote co-operation and co-ordination of the
 educational institutions among themselves and explore the scope for
inter-actions with industry and other related agencies;

(xvi) It shall prepare an annual report
showing details of its performance; ! -
(xvil) It shall suggest measures for the academic and monetary
accountability, integrity and responsibility of the. Universities,
Colleges, and other Institutions of Higher Education in the State;

(xviif) It shall approve the annual budget and audited statement of

- g Se-'

expenditure in such manner as may be prescribed;

(xix) It shall give such directions to the executive council as may
be necessary for the effective functioning of the council in
accordance with its objectives; IR

o) It shall advise the Government, Universities ‘and other

institutions of higher education regarding the procedure  of




implementatiori of its decisions in all institutions of higher education

~ including Universities, colleges and other ‘institutions of higher

education in the State; '
(xxi) It shall suggest measures to enhance the ‘standard of -
Research projects in untapped areas / branch of studies amongst.

" students / research scholars in the State;
. (xxii) It shall devise steps to improve the standard of

examinations conducted. by Universities and suggest -necessary
reforms; ’ ' ' ' :

(i) It shall facilitate training of teachers in universities and.
~ Colleges; : ' f v
(xxiv) It shall develop programmes for greater academic co--

operation and interaction between University ‘and college teachers
and to facilitate mobility of students and teachers within and outside
the State; , ' -

(xxv) It shall advise on the regulation of admission in
Universities, Colleges and institutions of Higher Education;

(xxvi) It shall review ,p,eriodicaﬂy,_ the existing guidelines and. .
furnish recommendations for regulating appointments to the Posts of
Teachers and' Teacher-administrators in ‘Universities, Colleges and:
other Institutions of Higher Education; ,

(xxvii) it shall prepere an overview report on the working of the
Universities and Colleges in the State and Twiiish a copy thereof to
the Government and such other authorities as the Government may:
specify; o - ; '
(xxviii) - It shall perform such other functions for the realization of
the objectives of access, equality, equity and excellence in Higher
Education; : ’ .

(xxix) It shall advise the Government on the following:-

—2) Reoarding thenorms, ifany Teiating to the establishment of
new Universities and Colleges besides additional subjects
 and departments in the existing Universities and Colleges;
'b) Regarding the statutes, - ordinances and regulations of
 Universities in- the State and to suggest modification -
wherever required’” to maintain . uniformity in the
administration- without prejudice to the autonomy for
* academic pursuits; ‘ R ’ \ ’
¢) On any University, College or Institution . of Higher
Education or any other matter relating to Higher Education
and research which may be referred to the Council;

(xxx) . It shall perform én_y other function necessary for the
furtherance of Higher Education in the State; .
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6. The powers and duties of the Council shall be as follows : -

(a) It shall prepare a Perspective Plan for implementation of

the policies, evolve various programmes and determine the
priorities of such programmes for implementation; -

(b) It shall propose general guidelines for the release of grants
by the Government to universities, Colleges and other

institutions of higher education and advise the Government

about the release of such grants to each Umvemty and
other institutions of higher Education;

Powers and
duties of the
_ Council

(c) It shall give such directions as may be necessary for |

effective functioning of the Executive Committee in
accordance with its objectives;

(@) It shall frame guidelines in accordance with this |

notification and the rules made there under;

(e) It shall have such other powers as may be prescribed for the
effective implementation of the programmes for the
furtherance of the objectives of the Council.

7. (1) The Chairman shall have the right to call for report on any
-matter pertaining to the affairs of the Council and offer
suggestions for improvement of the functioning of the Council.
(2) The Chairman shall preside over the meetmgs of the
Council and the Executive Committee.

8. (1) The Vice-Chairman shall preside over the meetings of the
. Council or the Executive Committee in the absence of the
Chairman. :

(2) The Vice-Chairman shall exercise such other powers and

perform such other functions as may be prescribed or delegated
by the Chairman. _

9. (1) The Member Secretary: The Member Secretary shall be
~ responsible for the co-ordination of the functions of the Council.

(2) The Member Secretary shall exercise such powers and
perform such others functions as may be prescribed.

10. (1) The term of the Council shall be for a pcriod of five years.
(2) The Member Secretary will inform the Government in writing to
reconstitute the Council before the end of the term.

a. The Vice Chairman and other members may in writing addressed
to the Chairman re51gn his membership from the Council. :

'The-Chairman

The Vice -
Chairman

The Member

Secretary

Term o‘f‘tlie
Council

wremey g
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Provided he shall continue to hold office until the resignation is
accepted by the Chairman. ’

11. (1) The meetings of the Council shall be convened by the Membet
Secretary on the advice of the Chairman. ' |

(2) The Council shall meet as often'as may be necessary, at such time and

place and observe such rules of procedure as may be provided in this Act,
provided it shall meet at least twice a year. - .

(3) It shall have the power to act, not withstanding any vacancy in the
membership or any defect in the constitution thereof, and the proceedings
 of the Council shall be valid not withstanding {hat some person, who was
oot entitled to be a member, had attended, or otherwise bad taken: part in
the proceedings ofithe Council. o

(4) The quomm 6f_ the meeting of the 'Coun_ci’l shall be one third of the.

total members of the Council. The decisions of the meeting may be taken
by simple majority of those present and voting. . :

1. (1) W atany time, it appears to the Goveinm_ent that a member

appointed or nominated has proved himselt to be unfit to hold office or
has been guilty of misconduct or neglect which in the opinion of the
_ Government renders his removal from the membership of the Counil, as
expedient, the Goyernment may, after giving such member a reasonable
opportunity of showing cause as t0 why he shall not be removed from the
Council and aftet examining the same decide whether to continue or
remove such member, as the case may be, from his membership and in
case of such removal from the membership of the Council, it shall be
made by notification. | ‘

(2 The Vice-Chairman or Member Secretary shall not be removed
except by an order of the State Government on the ground of wilful
omission or refusal to camy out the provisions of this Act or Rules ‘or
Regulations made there under or for abuse of the powers vested in him

after consideration of the report of an inquiry ordered by the State

Government in this behalf.

13. (1) If a casual vacancy arises ini the office of a pominated or
appointed Member, either by reason of his death, resignation, removal or
otherwise, such vacancy shall be filled up by the Government by
pomination or appointment, s the case may be and such Member shall

hold office only for the remainder of he term of the Member in whose

placehewasnominatedorappoin;ed.' o

Meeting of the
Couricil i

Eemov_nl from
Membership=oi
the Council

Filling up of
‘caSual’vgcancy
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CHAPTER-III
THE EXECUTIVE COMMITTEE

The Executive

| 14, There shall be an Executive Committee for the Council which shall Commmi
consist of the followmg members namely:-

(@)
(b)
©
@
©

The Chairman of the Council -~ : Chairman.

The Vice-Chairman of the Council 7 : Member
The Member-Secretary of the Council + Member
The Director, University & Higher Education  : Member-Secretary

Three of the Five academicians of repute who : Members
are members of the Council nommated by it for
a-period of two years by mtahon

15, The Exccutive Commitice shall have the following powei and N
perform the following functions, namely:- functions of the

(a) It shall be competent to take decisions on behalf of the Council, Executive
subject to the concurrence of the Council in all matters with pohcy Committee
implications;

Provided that in urgent circumstances thé Executive
Committee may take a decision subject to ratification by the Council.
- In the event that such decision is not. rect:ﬁed, it shall be deemed to

- havebeenmthheld,

(b) It shall mcursuchexpensesasaxenwessarytofulﬁlthe
objectives set out in this Act and carry out all decisions taken by the
Council;

- (c) 1t shall present before the Council the annual academic and
financial audit reports of the Council for its approval; and

(d) Itshall have such other powers, functions and dutxes as may be
preseribed.

16. (1) The meetings of the Executive Committee shall be convened by Mwm,gs of the

the Member Secretary on the advice of the Chairman; * Executive

(2) It shall moet as often as may be necessary, at such time and place "

andobservesuchmlwofpmcedmeasmaybeprovxdedmthenﬂes
pmwdedthatltshaﬂmeetatleastoncemthreemonths

(3)  The quorum for the meeting of the Executive Committee shall be
atleasttwotblrdofthcﬁlledupmembershlpanddectszonsmaybetaken
in the mectmgs by smple majority of those present and volmg ‘
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CHAPTERIV ,
DIRECTIONS BY THE GOVERNMENT

17 Onthe recommendation of the Council, or suo-moto, the Government

" may direct any University, College ot other institutions of higher education in

the State with such modification as may be necessary to implement the

: Directions by the -
- Government.

- —scforms 1N —such manner as “may be “specified therein. Notwithstanding .

obligatory on the part of the University College or other institutions of higher
education in the State 10 implement the directions given by the Government

and to report the action taken to the Government and the Council accordingly. -

The Council shall review from time to time. the compliance by the

universities, Colleges of other institutions of Higher Education, of the’

direction given by the Government.
- | CHAPTER-V |
: FUNDS OF THE COUNCIL
18. (1) The funds of the, Council shall include all sums which may, from time

to time be paid by the Government and all other receipts including any, Sum,

from the Central Government, the University Grants Commission or any other
authority, institutions of person. o T

anything contained in any law for the time being in force, it shall be

Funds of the
ConnciL -

@ The Government may payto the Council every financial ,’year such sums
as may be consideredr necessary for the functioning of the Council and for the

discharge of its responsibilities and duties.

(3) Al expenditure ipcurred by tie Council under ot for the purposes of this
Act shall be defrayed from out of the Fund and any surplus remaining, after

such expenditure has been met, shall be invested in such manner.as may be

9. (1) The accounts of the Council shall be msintained in such manner and

. in such form as maybeprescribed;.

)] ' The Council shall prepare 2 annual statement of accounts in such forﬁ;
and in such manper as may be prescribed; '

() The accounts of the Counel <hall be audited once in 2 year by such

auditor as the Government may appoint. in this behalf;

(4) The Member Secretary of the Council shall canse the annual audit report
to be printed and forward a pririted copy thereof to each member and

Annusl Accounts
and Audit.

shall place such report before the Council for consideration at its next

meeting; |
(5) The Council shall take appropriate action forthwith to remedy any defect
or irregularity that may be pointed out in the audit report; |
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(6) The accounts of the Council as certified by the auditor together with the
. andit report along with the remarks of the Council thereon shall be
- forwarded to the Government within such time as may be prescribed;

0] The Government shall, as soon as may be after the receipt of the annual
accounts together with the audit report cause the same to be laid before
the Manipur Legislative Assembly. ' ' :

20. (1) The Council shall prepare for every year a report.of its activities

under this Act _dun'n’g that year and submit the report to the Government.

(2) The Government shall, as soon as may be after the receipt.of a report

under. sub-section (1), cause the same to be laid before the Manipur
Legislative Assembly. - : -
’ CHAPTER-VI

MISCELLANEOUS

21. No suit, prosecution or other legal proceedings shall lie against the
Council or any member or officer or employees of the Council for anything

whichi'sdoneorintc‘ndedtobedoneingoodfaithinpursuancevofthe

provisions of this-Act or any rules or regulations made there under.

22. The Council may, with prior approval of the Government appoint the
officers and staff from open market or bring such officers and staff, as it
deems necessary for the discharge of its fanctions under this Act. The terms
and conditions of service of the officers and staff of tbe Council shall be such
as may be prescribed in the regulations to be framed by the Council.

23. The Nodal Department for the Council shall be the Department of
Higher & Technical Education, Government of Manipur. ’

24. The Chairman, Vice-Chairman, Members, Officers and Staff of the
Council shall be deemed, when acting or purporting to act in pursuance of any
of the provisions of this Act or any rule or regulation or order or direction

made or issued under this Act shall be deemed to be public servants within the

meaning of section-21 of the Indian Penal Code. ‘

25. (1) " The Council may, with prior approval of the Government, make
regulations not inconsistent with the provisions of this Act for carrying out all
or any of the provisions of this Act. '

Annua] Report

Protection of acts
done in good '
faith

Staff of the
Council

Members and staff
of the Council to be
public servants.
Central Act
No.45 of 1860

Power to make

@ Evujmgu]aﬁonsnndebymcComcﬂmderthis Act shall, as soon.as

maybe,be]aidbeﬁxeﬂ:eHouseofﬁneStateLegislanne.

26. (1) The Government may by potification make rules either
pmspecﬁvﬂyormedivdy,fmmyingommorany of the provisions
of this Act.

) EveryrulemadcundcrthisActshallbelaid,assoonasmaybeaﬁeritis
made, before the Manipur Legislative Assembly, while it is in session, which
may be comprised in one gession or in two or more successive sessions, and if,

Power to make
rules.
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before thﬁ expiry of the session mmedlately follg)wmg the successive sessions
aforesald the House agrees in making modification in the rule or that the rule
- should not be made, the rule shall thereafter have effect only in such modified
—form_or. be of no, effeot, as the case may be, so however that such
modxﬁcatlon or anniiment—shall_be without prejudice to the vahdxty of
 anything previously done under that rule. : -

27, (1) Ifany difficulty arisés in giving eﬁ'ect to the provisions of this Act,  Power to remove

the ‘Government may, by. order, as 'occasion thay require, do anything not  difficulties. '

mpmmmns of this Act which appears to them tobe  © R
~ necessary or expedlem for the purpose of removmg the difficulty,; o o v l
mededthatnosuchpowershallbeexmcxsedaﬁertheexpnyofa '
period of two years from the commencement of this Act. -

Q@ EveryordermadeundertmssecﬁonsnnLassoonaSmaybeaﬁerms _
mndebelmdbeforetheﬂouseoftheStateLeglslanne ' S |

'TH. KAMINI KUMAR SINGH,
-~ Addl. Secretary (Law),
. Govemment of Manipur.
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